
'i 

IN THE CENTRA.L Df1INISTRATIVE TRIBLiNL 

HYDERABAD BENCH : AT HYDERABAD. 

C.A. 356/94 
	

Dt. of Decision : 31,3 .94 

Sri B. John Peter 
	

Applicant 

Vs 

Uo.o .2f',,1cu i& ,rPn hs itQ 

South Central Railway, 
Rail Nilayan (iii Floor), 
Secunderabad. 

the Divisional Railway Manager, 
0/0 Divl. Railway Manager, 
South Central Railway, 
Secunderabad. 

The Divisional Commercial Manager, 
0/a Divl. Railway Manager, 
SautitCeattal 	- 

The Divisional Operating Manager, 
0/0  The Divisional Manager, 
Hyderabad Division, 
South Central Railway, 
Secunderabad. 

The Divisional Personnel Otticer,. 
0/a Divl. Railway Manager, 
South Central Railway, 
Secunderabad. 	 .. Respondents. 

	

Counsel for the Applicant 
	

Mr. P.N.A.Christian 

Hounsel for the Respondents 	Fir 0  N,\j.Ramana,Addl.CCSC - 

CORAP1: 

THE HON'BLE SHRI JUSTICE V. NEELADRI RAD : VICE CHAIRMAN 
--..----- ----------------------.------------------ ,_.._. 
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Copy to:— 	 . I 

1 el General Manager, South Central Railway, Rs ilnilayarfl 
(iii Floor), Union of India, Secunderabad. 

- 
The Divisional Railway Manager, 0/0 Dlvi. Railway Manager, 
South Central Rait,way, Secunderabad. 

The Divisional Commercial Manager, 0/0 Divi. Railway 
.Ma nager., 'SoUth Central Railway, Secunderabad. 

4, The Divisional Operating Manager, 0/0 The Divisional 
Manager, Hyderabad Division, South Central Railway, 
Secunderabad. 

The Divisional Personnel Orl'icer, 0/0 Divl. Railway 
-. 	Manager, South Central Railway., •Secunderabad. 

One copy to Sri., P.N.Christian, advocate, H.No.10-3-1/3 
(I Floor) Entrenchment road, East Marredpally, Sac'bad26. 

One copy to Sri. N.V.Rarnana, SC for Railways1  CAT, Hyd. 

Be' One copy to Library, CAT, Hyd. 

; One spare copy. 
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OA No.356/94. 

JD.DGMENT 	. 	Dt: 31.3.94 

(As PER HON'BLE SHRI JUSTICE V.NEELADRI RAO, VICE CHAIRMAN) 

Heard Shri P.N.A.Qristian, leErned counsel for 

the appiicant.and Shri N.Y.Ramana, learned standing 

counsel for the respondents. 

2, 	This CA was filed assailing the order dated 

14.3.1994 of:the4th respondent whereby the appli-

cant.wassuspsnded.. One of the contentions raised 

in this OA is that the 4th respondent is not compe-

Vent to suspend the applicant. But as the impugned 

order dated 14.3.1994 was revoked by the 3rd respondent, 

this OA becomes infructuous, submitted the learned 

coubsel for the applicant. But it is stated that 

it: is without prejudice to his contention that the 

4th respondent is not empowered to place him under 

suspension. 

3. 	In the result, the OA is dismissed at the 

admission 	had become infructuous. No costs, 

(R.RANGARAJAN) 	 (V.NEELADRI RAO) 
MEMBER (ADMN.) 	 VICE CHAIRMAN 

DATED: 31st March, 1994. 
Open court dictation. 
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IN THL CEiJI1RJ AD11INISTPJTIVE TRIBLThJAj 
I-UDEk:3J) ]3EJCI-j AD HYItRABAD 

C 

THE HOE' SLL Yk. JUSTICE• V 1NEELpJ RAD 
VICE Ci-IAI RMAN 

THE HON'BLE iIR.A0GORTJ-jI s MEMBER(An) 

THE HONT BEE MRGTCCH\NDREKLAR REDDY 
\ 11EI9EP(JTJDL) 

AND 

THE. HON'BLE MR.R.R GARAJAiq : M(ADMN) 

Dated; 2 / 1994 

oaEP/Jurn MENT 

O.A.No. 

ISSt$d, 

A11oed 

Dispc\sed of with directios 

Dismissed. 

Disrrdtssea as withdrawn.. 

Dismised for Lefault. 

Re iect d/Ordered 

No order as to costs. 

pv m 

C.ntraL MrnnbttatiV8 Tribvfll 
OESPATCN 

23APW1994 1:921 
HvtS1AtAb ttNCt 

A 




